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NO TES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 25,11,2002

Nene appears fer the applicant when
called ner has there been any prayer made en
his wehalf seeking adjewrnment, Mewever, we
have heard Shri A.C.MOhanty, Advecate for
private Res, Neo.4 and Skri D.N.Miskra, Stanii
Cewnsel fer the Ralilways and perused the
materials availaele en recerd, and we fewnd
ne prima facie case has been made ewt by the
applicant en the face of the Civil Cewrt dee:
In the saié premises, we are net inclined te
preceed with this case any furbher. This O.A.
dicmissed for defawit. No cest
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